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ATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
FIFTEENTH SESSION

THE KARNATAKA LAND REVENUE (FOURTH AMENDMENT) BILL, 2017
(L.A. Bill No. 45 of 2017)

A Bill further to amend the Karnataka Land Revenue Act, 1964.

Whereas, it is expedient further to amend the Karnataka Land
Revenue Act, 1964 (Karnataka Act 12 of 1964) for the purposes hereinafter

appearing;

Be it enacted by the Karnataka State Legislature in the
Sixty eighth year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Land Revenue (Fourth Amendment) Act, 2017.

(2) It shall come into force at once.

2. Amendment of section 94-C.- In the Karnataka Land Revenue
Act, 1964 (Karnataka Act 12 of 1964) (hereinafter referred to as the Principal
Act) in section 94C, for the words and figures “first day of January 2012”
occurring in two places, the words and figures “first day of January 2015”

shall be substituted.

3. Amendment of section 94-CC.- In Section 94CC of the Principal
Act, for the words and figures “first day of January 2012” occurring in two
places, the words and figures “first day of January 2015” shall be
substituted.



STATEMENT OF OBJECTIONS AND REASONS

It is considered necessary to amend the section 94C and 94CC of the
Karnataka Land Revenue Act, 1964 (Karnataka Act 12 of 1964) for
regularization of the un-authorised construction of dwelling houses on
Government lands by extending the cut off date from first day of January
2012 to first day of Januéry 2015.

Hence, the Bill.



FINANCIAL MEMORANDUM

The lands proposed to be regularized belongs to the Government and
are situated both in rural and urban areas. Nominal fee which is prescribed
in the Karnataka Land Revenue Rules, 1966 shall be collected from the
applicants at the time of regularization. As such, there is no extra

expenditure involved in the proposed Legislative measure. |

KAGODU THIMMAPPA
Minister for Revenue

S. Murthy
Secretary (I/c)
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE KARNATAKA LAND REVENUE ACT, 1964
(KARNATAKA ACT 12 OF 1964)

XX XX XX

94C. Grant of Land in case of construction of dwelling house in occupied
land.- Notwithstanding anything contained in this Act and except as hereinafter provided
in this section, the prescribed authority, if satisfied after holding such enquiry as it deems
fit that any person is in unauthorized occupation of any land belonging to Government and
has constructed a dwelling house on such land, prior to first day of January 2012, may on
an application made to it by such person within such period, in such form along with such
fee and on payment of such amount, as may: be prescribed grant in such manner and
subject to the following conditions and such other restrictions and conditions as may be
prescribed, such land to the extent covered by the house to be specified in the order of
grant, namely,-

(i) The applicant shall submit proof for having constructed the dwelling
house prior to first day of January 2012;
{ii) No house built unauthorisedly on the land belonging to State

Government shall be regularized which is coming wunder the
jurisdictional limits of the Bruhat Bengaluru Mahanagara Palike, City
Corporations CMCs, TMCs in the State;

{iii) No land shall be granted if the person who has applied for grant of such
land or any member of his family owns any building or site within the
urban or rural areas in which the land for which application is made is
situated;

(iv) No person shall be eligible for grant of land for more than one dwelling
house either in his name or in the name of any member of his family;

XX XX XX

94CC. Grant of Land in case of construction of dwelling house in occupied
land in urban area.- Notwithstanding anything contained in this Act and except as
hereinafter provided in this section, the prescribed authority, if satisfied after holding such
enquiry as it deems fit that any person is in unauthorized occupation of any revenue land
belonging to Government and has constructed a dwelling house on such land, prior to first
day of January 2012, in an urban area may on an application made to it by such person
within such period, in such form along with such fee and on payment of such amount, as
may be prescribed grant in such manner and subject to the following conditions and such
other restrictions and conditions as may be prescribed, such land to the extent covered by
the house to be specified in the order of grant, namely,-

(i) The applicant shall submit proof for having constructed the dwelling
house prior to first day of January 2012;

{ii) No vacant land without a dwelling house shall be regularized;

(iii) No land shall be granted if the person who has applied for grant of such

land or any member of his family owns any building or site within the

urban area in which the land for which application is made is situated;
(iv) No person shall be eligible for grant of land for more than one dwelling

house either in his name or in the name of any member of his family;
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